
CENTRAL ADMINISTRATIVE TRIBUNAL

PRINCIPAL BENCH, NEW DELHI.

OA-1358/2002

New Delhi this the 18th day of November, 2002,
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Jt. Commissioner of Police,
(Spl.Branch) PHQ,
IP Estate, New Delhi.

o> DCP (Spl. Branch),
Police Headquarters,
j-i~ Estate, New Delhi .
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ORDER (ORAL)
H i u I s Di . . M. V edava 111 , Membe r (U)
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Learned proxy counsel for applicant's counsel

seeKs permission to withdraw the O.A. Persmission granted.

is dismissed as withdrawn,0.
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